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INTRODUCTION

1, the Chairman of the Public Accounts Committee as authorised
by the Committee do present on their behalf this Seventy Fifth
Report of the Committee (Fifth Lok Sabha) on the Reports of the
Comptroller and Auditor General of India (Civil) for the years
1969-70 and 1970-71 relating to the Ministries of Industrial Develop-
ment and Internal Trade (Department of Industrial Development),
Health and Family Planning and Works and Housing (D.D.A)).

2. The Reports of the Comptroller and Auditor General of India
for the years 1969-70 and 1970-71 were laid on the Table on the 22nd
June, 1971 and 7th April, 1972 respectively. The Committee exami-
ned the paragraphs relating to the Ministries of Health and Family
Planning and Works and Housing included in the Report of the
Comptroller and Auditor General for the year 1970-71 on the 15th
and 22nd September and 3rd November, 1972. Written information
in regard to paragraph relating to the Ministry of Industrial Deve-
lopment and Internal Trade (Department of Industrial Development)
included in the Report of the Comptroller and Auditor General for
the year 1969-70 was obtained from the Ministry of Industrial
Development.

3. The Committee considered and finalised this Report at their
sitting held on the 23rd February, 1973. Minutes of the sittings of
the Committee form Part II* of the Report.

4. A statement showing the summary of the main conclusion/
recommendations of the Committee is appended to the Report (Ap-
pendix IV). For the facility of reference these have been printed
in thick type in the body of the Report.

5. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of the various paragraphs
by the Comptroller and Auditor General of India.

6. The Committee would also like to express their thanks to the
officers of the Ministries of Industrial Development and Internal

*Not printed. (one cyclostyled copy laid on the Table of the House
and five copies placed in Parliament Library.
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Trade (Department of Industrial Development), Health and Family
Planning and Works and Housing (D.D.A.). for the  cooperation
extended by them in giving information to the Committee.

ERA SEZHIYAN,
Chairman,

NEW DELH],
February 23, 1973

Phelguna 3, 1894 (S).

Publi¢ Accounts Committee.



CHAPTER I
MINISTRY OF HEALTH AND FAMILY PLANNING
National Malaria Eradication Pregramme
(i) Set-back suffered by the National Malaria Eradication
Programme
1.1. The implementation of the National Malaria Eradication
Programme was last reviewed by the Committee in 1969-70. In
paragraph 1.21 of the 101st Report (Fourth Lok Sabha), the Com-
mittee had the followmg to say:—

“The Committee are perturbed over the set-back suffered by
the National Malaria Eradication Programme. The Scheme,
which was started in 1958-69, made satisfactory progress
till 1863-64, but lost ground thereafter. The figures of
positive cases detected from an examination of blood
smears reflect this position. The number of cases, which
was 87,306 in 1968, rose to 1,12,942 in 1964, with a marginal
fall in 1965, when it was 1,00,185. The number rose again
to 1,48,156 in 1966 and nearly doubled to 2,78,621 in 1967,
with no npprecxable redn,ctlon in the subsequent year. As
a result, the Programme under went a fairly
drastic rephasing in 10 out of 17 States. 7131
Malaria Eradication Units operating in these States and
constituting wgell over a fourth of the total number of
units wege sthched bagck to the attack’ or preliminary
phase of the programme from the copaohdation and
‘maintenance’ phases. What a major set-back this was
would be .apparent from the fact that the scheme which
Government had experted to complete by 1968-69 would
now be prolonged till 1974-7- The dutlay for completion
of the scheme during the Fourth Plan period has in
consequence increased from Rs. 18.21 crores, estimated in
1968, to Rs. 91.74 crores.”

1.2. In the Action Taken note dated 4-1-1971 on paragraph 1.23
of 101st Report (Fourth Lok Sabha), the Ministry inter-alia stated:
“It' may, however, be .indicated ‘that the execution of the Programme
rests with. the States ‘who are constantly advised by the™
Regional Coordinating Organisation and N.M.EP. Directorate to en-
hance the tempo of activities in order to complete the programme’
by 1975-76, as scheduled. The programme is also annuslly reviewed
in the Centra] Coulitil of Heslth meeting and States lagging behind
are requested fo-gear up their activities.” In paragraph 1.8 of the
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21st Report (Fifth Lok Sabha) on action taken by Government, the-
Committee had the following further comments to make: —

“The Committee note that Government are taking steps ta
rectify the deficiencies in the National Malaria Eradica-
tion Programme.. They that closer coordination
will be maintained with State Governments who are the
executing agency and hope that the Programme will be
completed by 1975-76 according to the revised schedule:
without any further set-back.”

13. Asked during evidence whether the Programme would be-
completed by 1975-76 as scheduled, the Director, National Malaria
Eradication Programme, stated: “The total number of malaria eradi-
cation units working in India is 393.25. We started the programme
in 1958—the malaria eradication. Till 1964, it progressed very well..
Since then there were focal outbreaks in the consolidation and
maintenance units and we had to revert 71.38 units from the consoli-
dation and maintenance to attack phase so that we would be in a-
position to give again insecticidal coverage.

“The present phasing in 1972 is 98 units in attack phase;.

66 units in consolidation and about 220 units in mainte-

nance phase. We are thinking that by the end of the 5th-

Plan, we will be able to achieve 80 per cent of the country

in maintenance phase. That is the present line of think-

ing. Our programme was evaluated in 1970 by an inter-

national team of experts who after evaluation have said—

and this is also our opinion—that there are nearly 39 units

in our country throughout India except in Mysore, TamiF

Nadu and Kerala which are continuing to be still in the

persistent attack phase in spite of several years of

spraying. These experts have advised us to remove these

v 39 units from the normal phasing and intensify the attack

W measures so that when they satisfy our epidemiological
factors, they can be once again brought back.

“Because of this, we have to extend this programme till the-

Fifth Plan. Out of about 98 units in attack phase, thése

39 are the persistent attack phase and the remaining 60

units nearly are those which were reverted to from the-

consolidation and maintenance phase. But for the rever-

’ sion back to the attack phase, we would now have been-

-~ left ‘with.-only 39 units which are & dificult problém and’
. which we are tackling in-all possible ways.”
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1.4. According to the Secretary, Department of Health, 100 per
cent eradication will be possible by the second year of the Sixth
Plan, i.e., 1981. Explaining the reasons for the further set-back the
Director, National Malaria Eradication Programme deposed: “This
is all due to epidemiological factors. I said nearly 39 units are in the
persistent attack phase because there are areas where the conditions
have become very difficult; there are areas where the mosquito
won't bite inside, but it will only bite outside. It has become a
problem. DDT spraying is not possible or effective. It has developed
resistance. There are difficult areas which cannot be approached.
We are now carrying out field experiments to find out the effect of
the measures taken. In the light of the results of the experiments
carried out, we have to intensify our measures.” He added: “We
have got 20 units along the international borders with Nepal,
Pakistan, Bangla Desh, Burma....”

1.5. Referring to the delay involved in procuring the insecticide‘s':
the witness said: “Because of the delay that was involved previously,
in 1971 we have procured 19,000 tonnes of insecticides sufficient to
carry forward for 1972-73. This year too, we have drawn up such a
programme and there will be no difficulty. We are making procure-
ment one year in advance. .. .the reverse or set-back started in 1964-
65, when we had a problem of getting our insecticides in time.
We were getting our insecticides from abroad, a major part of the
stuff from USAID. With the advent of the Indo-Pak war in 1965,
there was delay in the arrival of shipment from the US ports. The
late arrival of the insecticides held up the spraying work. That
was one of the main factors. So we are making advance procure-
ment, one year in advance and the delay factor has once and for all
been eliminated.”

1.6. It has been mentioned in the Annual Report of the Depart-
ment of Health for the year 1971-72 that the Programme was eva-
luated in depth by a team which included experts from the WHO and’
USAID in September|October, 1970. The Committee desired to
know their conclusion. The witness stated: “Their conclusion was,
except in 9 per cent of the areas, in 91 per cent of the areas, the
eradication has been achieved or is-feasible. In these 9 per cent of
the areas, it should be intensified.”
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1.7. The total malaria cases reported from the States from 1966
as given by the Secrefary are as follows

1

Year No. of malaria cases

(in lakhs)
1966 . . . . . . . . . . 1-48
1967 . . . . . . . . . . 2:78
1968 . . . . . . . . . . 2-75
1969 . . . . . . . . 348
1970 . . . . . . . . . 472

1.8. Admitting that there has been deterioration, the Secretary
stated: “The deterioration has been to a considerable extent due to
late supply. ¢f insecticides, which we have tried to correct now. It
is also due to resistance having appeared. It is further due to the
fact that in the countries across the border, their programme is not
progressing as fast as it should. About altemative ‘insecticides, that
is. also being pursued. We have started thinking in terms of a very
large scale higlogical coptrol. There is a small research programme
in Delhi but we are extending it.”

1.9. As regards resistance, the witness added: “The resistance
may be due to physlologlcal resistance or simple adaptablhty
Physiological resistance is due to the change in the genetie structure.
Our own people working in the various States and in the National
Institute of Communicable Diseases haye carried out susceptibility
tests along with WHO experts. For this we do not need assistance
from foreign experts.” Adverting to international cooperation in the
matter of eradication, he went on to say: “There is international co-
operation. Not long ago a meeting was held in Nepal, in which
both countries participated, where a comprehensive co-operative
programms= was chalked out. These meetings are held periodically.”

1.10. Dealing with the urban malaria eradication, the Secretary
stated: “We always bring it to the notice of the State. Gavernments.
Althoygh it is not within the purview of the programme, we have
tried to introduce an urban malaria eradlcation programme. We
have suggested a number of urban areas for taking wup this prog-
ramme..to: @ number of States. Unfortunately, some States have not
responded either ta.our suggestions or even to our offer of monetary
help.”
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1.11. List of areas comprising 9 per cent of population where
eradication has not been achieved so far as furnished by. the Ministry
at the instance of the Committee is reproduced at Appendix I. As
regards the measures taken to intensify efforts in these areas, the
Ministry submitted the following:

“Bpecial epidemiological and entomological investigations, as
indicated below, are being undertaken in persistent transmission
areas with a view to find oyt repsons for persistent transmisaion.

(1) -Special Investigations:
(a) Infant parasite surveys.
(b) Determination of transmission period.
(c) Susceptibility of the vector.
(d) Vector bionomics.

(ii) Provision of third round. of insecticidal spray in certain
areas and change in timing of spray schedule.

(iii) Provision of additional surveillance staff for difficult
terrain and sparsely populated areas on the basis of one
surveillance worker for,35 sg, miles areas.

(iv). In areas, where vector species is resistant to DDT/BHC,
an alternative insectieide ‘Malathion’ is being provided
which is more expensive.

(v) With Health Education, people are persuaded to accept
spray and not to mud-plaster after spray. The leaders in
tribal community as well as various religious groups are
being: contacted.

(vi) Central assistance  for intensifying antilarval operations
in urban areas, where malaria.is a problem, is -bemj pro-
vided.”

1.12. According to the Annual Report of the Department for.the
year 1971-T2, persistent transmissjon.was reported from the centigu-
ous States of Gujarat, Madhya. Eradesh, Maharashtra and Rajesthan.
Besides delay in supply of inseqticides, the reasons. for high wmalaria.:
incidence in these States .are stated to he as follows:—

“I. Administrative,

(a) Vacancies in respect of ‘key: posts in some of the States
resulting in inadequate supervision.
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(b) Delay in procurement and distribution of insecticides
from 1865 onwards to carry out spray operations in time.

I1. Operational .

(a) Refusal to accept DDT spray by large sections of the
community on religious and other grounds.

(b) Constant movement of population due to construction
and other development projects where adequate anti-
malaria operations are not being undertaken.

(c) Problem of nomads.
(d) Mud-plastering of houses by the villagers.

(e) Increased incidence in urban areas due to inability of
local bodies to carry out anti-larval operations. The
foci of infection in urban areas have become a focus for
dissemination of malaria to neighbouring rural areas.

111. Technical.

(a) Development of resistance to DDT and BHC in urban
vector A. stephensi leading to high incidence of malaria
in some of the urban areas.

(b) Resistance to DDT end BHC or both in rural vector A.
culicifacies requiring change-over to costly insecticide i.e.
‘Malathion’ in certain parts of Maharashtra and Gujarat.”

(ii) Outlay on National Malaria Eradication Programme.

1.13. In paragraph 1.87 of the 101st Report (Fourth Lok Sabha)
the Committee took note of the investment on the National Malaria
Eradication Programme as follows:—

“Over the years, Government have made a substantial investment
in the National Malaria Eradication Programme. The data given
earlier in this report would show that between 1958-59 and 1967-68,
the investment amounted to Rs. 154.64 crores, a little over one-fifth
of this investment involving expenditure in foreign exchange. The
investment in the scheme amounts to 12.72 per cent of the total Cen-
tral and State health budget. Government have, therefore, a vital
stake in the scheme and its successtul implementation is of para-
mount importance
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'1.14. The table below gives the details of expenditure during the
period 1968-69 to 1971-72 furnished by the Ministry:—

(Expenditure in Rupees in crores)

Material and Bquipment WHO  Opers-
Year assis- tional Total
Loan Govt .of Total tance cost
India
1968-69 . . 304 2°79 583 0-22 12-58 18:63
1969-70 . . 1-84 310 4'94 012 7:80 1286
1970-71 . . 1-58 431 5-89 0-08 9-00 14°97
1971-72 . . ve 8:46 8- 46 . 9°1§ 17-61

GRAND TOTAL: Rs. 64-07 crores

1.15. The estimated total requirement of funds for the programme

for the years 1972-73 to 1980-81 has been intimated by the Ministry
as follows:—

Year Estimated requirement of funds
(Rupees in lakhs)
IV Plan * 1972-73 . . . ©  2676'93
1973-74 . . © 1739°91 4416-84
V Plan 1974-7S * . . . « 2186-23 ‘
1975-76 . * 194472
1976-77 * * * * 163534

1977.78 . . . . . 1522 . 36

1978-79 - . . . © 123342 8492°07
VIl Plan 1979-80 ° . . . . 908-91
1980-81 ¢ ¢ ¢+ 741'46 1650° 37
Total: 14559 28
Say 145°60 crores

(iti) Shortfall in supply of insecticides.
Y
1.16. A statement indicating the requiréments of insecticides, stock
brought forward, indigenous procarements, imports and the shortfall
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furnished by the Ministry is given' at Appendis If. The following
position emerges-theréfrom:

Require-

Year ment in  Consump- Total Shortfall Remarks
-of tion availabi-
DDT 75% lity
in tons

1968-69 . 13,148 10,028 11,678 1,470 Due to late ze-
ceipt.

1969-70 153900 806 125129 31771 Due to non-formu-
lation of 2850
tons DDT ‘tsch.

1970-71 . 14,806 10,739 13,008 1,798 Duae to  nons
mulation of T

- Tech. and due to
late receipt from
HIL.

1971-72 . 14,170 10,160 13,618 552 Due to late re-
&eipt.

1.17. As regards future programme for insecticide procurement,
the Ministry have intimated that all attempts will be made to meet
the requtremernts fom indigenous supplies and that it is proposed
to procure more BHC 50 per cent from 1973-74 onwards from indigen-
ous sources thereby reducing the import of DPDT from d&broad.

1.18. It was stated that upto 1965 supplies of insecticides were
adequate and timely. The Committee desired to know the reason
for untimely and inadequate supplies subsequently. The Ministry
had the following to state:

“The insecticide received from June onwards each year could
not be utilised in the interior of the field, after the onset
of the monsoon and only those areas, which could be easily
approached, mostly the roadside localities, were given the
second round of spray and rest of the stock was brought
forward for the first round during next year. So, it will
be apparent that subsequent to 1965 the very philosophy
of éradicatioh i.e. prevention of reinfection by cutting
down the transmission was not achieved as the insecticide
was not procured and supplied in time as a tesult &f which
the . positive incidence in different States increased by

N leaps and bounds necessitating reversion of units in 1968
. lrom maintenance and consolidation to iattack: phise:once
B again and even after reversion of the units, as the insecti-
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. cide pasition to covér tiwo rounds of spray was not satis-

a ‘thetory, fitther deterioration continued’ to occur {1 1971.

‘ It is only in 1971 when all-out éf6tts wére iade by the

NMEP Directorate(DGHS|MOH, advance procufémeént of

insecticide was done in timié and -supplied to thé States

for spray during 1972-78 in time for cutting' down the

transmission and prevention of reinfection. It will take

time to revert back to the original position in 1865 in view

of the 1hrge quantuin of infection already prevalent in the
community.”

(iv) Steps to meet requirement of insecticides

1.19. The Committee enquired about the prospects for producing
the insecticides to meet the entire requirements in the country. The
Secretary, Ministry of Health explained:

“In our Ministry we are in favour of increasing production.
But we are not able to carry the Hindustan sécticides
Ltd. with us. I am told that they want a ten ydar guaran-
tee. But unfortunately it is not possible to do that though
personally I could have given any guarantee.”

1.20. The representative of Ministry of Petroleum and Chemicals
deposed: “The question is whether we should expand the capacity.
Now the future of DDT is very uhcertain, according to our assess-
ment. I do not know whether thére will be sustained demand for it,
particu]érly for the health programmeés. This point was taken up in
a meeting held in the Planning Commission and we décided that if
we can be assured of adequate demand for a long enough perfod, we
could have a second unit. The Planmng Commission has requested
the an'istry of Heéalth to put up a paper on this. That i¢ where the
matter stands at present.” He elaborated further thus: “I would
submit. .. that if one could be sure of the future demand for DDT—
because fhere fs some cohtroversy abotit its future—we could do
somethmg The point was also made that the mosquitos are becom-
hig DYUT-reésistant. Apart from the requlrement for Health, we are
usﬁig it for pliht protection. From the production point of view,
if we ciih be sure of a sustained off-take, certainly there would be
16 objection to going in for expansion.” “At the moment, the Hindus-
tan Insecticides is the only sole producer of technical DDT and
mainly it is taken by the health programmes and for plant protection.
Unless ome is sure of the offtake, one cannot take an investment de-
cision; if one is sure of the offtake, then it would be easier to take
the decision in consultation-with the ‘Finarc® Ministry. The matter
has also to be discussed further with the Planning Commission.”
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1.21. Asked as to how long it would take to expend the production
if the green signal were given, the witness stated that saying offhand
it might be about 2 years.

1.22. The Ministry of Health letter dated 6th October, 1972 ad-
dressed to the Ministry of Petroleum and Chemicals regarding in-
crease -in production of DDT by HIL furnished to the Committee is
reproduced at Appendix III.

(v) High Power Central Administrative WoTking Committee of
National Malaria Eradication Programme

1.23. The High Power Central Administrative Working Commit-
tee of National Malaria Eradication Programme was constituted on
22nd April, 1958. It was stated during evidence that the composition
of the Committee was as follows:

1. Secretary, Ministry of Health—ChaiTman
2. Financial Adviser

3. D.GH.S.

4. D.D.G. (Development)

5. Director, National Institute of
Communicable Diseases

6. Director, N.M.E.P.—Member-Secretary.

1.24. According to the Secretary the above Committee lay down
policies and give decisions on points that may crop up from time to
time in order to facilitate the implementation of the National Malaria
Eradication Programme.

1.25. The Ministry intimated the following in a note:

“This Committee had six meetings in all, three during 1958,
two during 1959 and the last meeting in 1968. Four of these
meetings were held under the chairmanship of Shri V.K.D.
Pillai, the then Secretary, Union Ministry of Health and
one meeting under the chairmanship of the then Hon’ble
Health Minister, Shri D. P. Karmarkar. The last meeting
of this Committee was held on 16-3-68 under the Chair-
manship of Shri Govind Narain, the then Union Secretary
of Health. During the meeting held on 16.3.1968- the
following agenda items were discussed:

1. Streamlining the procedure for timely receipt of supplies
of insecticide, drugs etc. from abroad by putting in ad-
vance indents in the month of June every year in anti-
cipation of budget allocation. T
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2. Procedure to get indigenous supplies through DGS & D
in time, -

3. Expediting the proposal regarding minimum supervisory
staff for Basic Health Services for vigilance operations
in the maintenance phase areas till such time as the
recommendations of the Mukherjee Committee were ac-
cepted in full.

4. Urgency of bringing urban malaria operation under the
purview of NMEP, so far this aspect of NMEP was left

to the resources of logal bodies with disappointing re-
sults.

5. Urgency of stepping up manufacture of DDT in the coun-
try as self-sufficient measures and manufacture of drug
like Primaquine which is being imported at present.

6. Replenishment of the NMEP transport fleet of 20 per cent
on annual basis.

Regarding Agenda items 1, 2 and 5 above, it was decided that or-
ders should be sent to M|s. Hindustan Insecticides Ltd. six months in
advance and the first six monthly orders be sent latest by 31st March
.and second six monthly orders by July.

Regarding expansion of DDT manufacture, it was decided that
for future procurement of DDT, the Hindustan . Insecticides Ltd.
would provide equivalent to 3000 tons of Technical DDT annually to
WMEP.

Regarding import of DDT from abroad, it was decided that the
-entire required quantity should be allowed to be imported as 75 per
<cent DDT w.d.p.

Regarding procurement of BHC, it was decided that if the Hin-
dustan Insecticides Ltd. was able to formulate BHC 50 per cent w.d.p.,
then priority would be given to meet the requirement of NMEP out
of their production. The DGS & D was requested to explore all possi-
‘bilities of expediting supplies of BHC 50 per cent w.d.p. to NMEP
from other local sources.

Regarding Lindane, the Chairman advised that the question of
use of Lindane be examined without much loss of time with regard
to its toxicity, availability of financial implications in consultation
with the Director, NICD, DGTD to tide over the present situation of
insecticides.

3195 LS—2.
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‘Begarding drugs, it was indicated that when enough tabletting
capacity was available within the country the drugs should be im-
ported in powder form to get the material tabletted within the coun-
try. In this connection, special mention about the capacity of IDPL
was also made.

Regarding local procurement of drugs, the DGTD was requested
to expedite the same.

Regarding vehicles, it was decided. that a Pilot Project for de-
monstration of reconditioning of NMEP vehicles through USAID
may be put on the ground quickly before further decision was taken.”

1.26. The Committee are deeply disturbed over the successive set-
backs suffered by the National Malaria Eradication Programme. The
scheme which was started in 1958-59 initially expected to be com-
pleted by 1968-69 and rephased for completion by 1974-75 is now no-
where near completion. The scheme was reviewed by the Committee
in 1969-70 and they were informed in January, 1971 that the pro-
gramme was scheduled for completion by 1975-76. The Committee
expressed a hope that there would be no. further setback. The Com-
mittee are taken aback to learn after just a year that the programme
has suffered yet another major setback. The Committee cannot
too strongly emphasise that the organisation should be geared up
fully to meet this serious situation so as to successfully implement
the programme in the field not later than 1980-81.

1.27. Since the starting of the programme in 1958 Government
have invested Rs. 219 crores upto the end of 1971-72. The estimated
total requirement of funds for the years 1972-73 to 1980-81 is stated
to be Rs. 145 crores. In view of a substantial outlay of the order of
about Rs. 364 crores Government have a vital stake in the successful
implementation of this programme.

1.28. Till 1963-64 the programme progressed well. To what extent
it suffered badly subsequently is seen from the fact that the number
of malaria cases reported which was 0.87 lakh in 19€3 trebled upto
2.79 1skhs in 1967 and further went upto 4.72 lakhs in 1970. Out of
393.25 malaria eradication units, still 98 are in attack phase and 66
in consolidation phase as per the phasing in 1972. Tn respect of 9%
of population eradication has not been achieved so far. Nearly 39 units
throughout the country. except in Mysore, Tamil Nadu and Kerala
are stated to be in the persistent,attagk phase. The Committee trust
that the Directorate of Malaria Eradication Programme will intensify
the measures in these areas.
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1.29. The Committee would like to refer to some importagt aspects
of the programune requiring urgent attention. First, the problem of
border areas should be tackled in concert with the countries concerned
—Nepal, Pakistan, Bangla Desh, Burma—and a comprehensive coope-
rative programme chalked out for implementation. Secondly, there
should be a close coordination between the rural and urban eradica-
tion programmes as at present the latter is not within the purview
of the NMEP and the local bodies are stated to be unable to carry
out anti-larvel operations.

1.30. Thirdly, a solution to the increasing phenomenon of resist-
ance to the insecticides should be found soon by extending the
research efforts. Finally, administrative inadequacy and inefficiency
should be attended to promptly.

1.31. Although setback started in 1964-65 when there was problem
of getting insecticides in time no effective steps seem to have been
taken to rectify the position soon. The Committee find that even
during the period 1968-69 to 1971-72 there was significan shortfall in
the availability of insecticides and the actual consumption was consi-
derably less than the availability. The consumption was only to the
extent of 77 percent, 62 per cent, 73 per cent and 72 per cent of the
requirement during these years. It is no wonder that incidence of
malaria increased by “lecaps and bounds”. It needs, therefore, hardly
any emphasis that there should be neither any further gap between
requirement and availability nor any shortfall in consumption.

1.32. The shortfall in availability of insecticides during 1969-70
was about a fourth of the requirement. This was due to import of
DDT Tech. and the delay in its formulation indigenously. The Com-
mittee have dealt with this in some detail in the succeeding section
of this Report.

1.33. Incidentally the Committee would like to emphasise the
need for stepping up indigenous production of insecticides in order
to attain self-sufficiency. The representative of Ministry of Petro-
leum and Chemicals informed the Committee that from the produc-
tion point of view if sustained off-take of DDT could be ensured there
could be no objection to go in for expansion of the Hindustan Insec-
ticides Ltd. The Ministry of Health have already given the necessary
indications in this regard. As it has been stated that it will take two
yesrs to expand production the Committee desire that the matter
should be processed in consultation with the Planning Commission
50 as to come to a quick decision. In this connection the Committee
would also like Government to take into account the warnings given
by same scientists against the excessive use of DDT as it constltutes
~ hazard to human health.
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1 The Committee note that the high power Central Adminis-

trative Working Committee on National Malaria Eradication Pro-
gramme was constituted on 22nd April, 1958 with the Health Secre-
tary as its Chairman, Financial Adviser, Director General, Health
Services, Deputy Director General (Development) and Director,
National Institute of Communicable Diseases as members and
Director, NM.E.P. as the member-Secretary. This Committee was
expected to lay down policies and give decision on points that may
crop up from time to time in order to facilitate implementation of
the programme. However, it is disappointing to learn that the
Committee had only 6 meetings in all since 1958. The fifth meeting
was in 1959 and the sixth and the last one was in 1968. The Com-
mittee feel strongly that this high powered Committee should have
been active enough to find timely solutions to the problems that be-
set this programme. They hope that at least in future this Committee
will assume an effective role in decision-making and coordination.

Formulation of D.D.T. Technical

Audit Paragraph

1.35. In March 1968 the High Power Central Administrative
Working Committee of the National Malaria Eradication Programme
recommended that, instead of importing the total quantity of D.D.T.
required for use in 1969-70 in formulated form, 3,000 tonnes of D.D.T.
technical might be imported after ensuring the possibilities for its
formulation in the country and timely delivery for use. Considering
the inadequate capacity and poor performance of the indigenous
formulators, the Directorate of National Malaria Eradication Pro-
gramme apprehended that it might not be possible to get 3,000 tonnes
of D.D.T. technical duly formulated to D.D.T. 50 per cent w.d.p. of
the required quality in time for the spraying season. It was also
observed that import of 3,000 tonnes D.D.T. technical and its formu-
lation to 6,000 tonnes D.D.T. 50 per cent w.d.p. would entail additional
expenditure of Rs 42.68 lakhs as compared to the cost of importing
formulated D.D.T. 75 per cent which was hithertc being imported.
The Directorate, therefore, advised the Ministry to restrict import
of D.D.T. technical to 1,000 tonnes. However, on the advice of the
Ministry of Petroleum and Chemicals and the Directorate General
of Technical Development it was decided by the Ministry of Health
and Family Planning in March 1968 to import 3,000 tonnes of D.D.T.
i~ technical form so that the idle capacities with the various private
indigenous formulators, who were in a position to formulate D.I?.T.
terhn'cal into D.D.T. 75 per cent or 50 per cent w.d.p. could be utilised
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and foreign exchange saved. Accordingly, 3,000 tonnes of D.D.T,

technical (valued at Rs. 90 lakhs) were imported from the U.S.A.
during November, 1968 to May, 1969.

1.36. It was subsequently found that the private indigenous for-
mulators did not have adequate technical know-how for formulation
of imported D.D.T. technical as it was for the first time they had
started formulating imported D.D.T. technical, and also the private
formulators did not have adequate modern machinery like cooling
plants, etc. In view of this, orders for formulating 1,000 tonnes only
in the first instance were placed on two concerns in June 1969. Accord-
ing to the terms of the agreements with them, formulation was to
be completed by July, 1969, but only 641 tonnes were formulated upto
July, 1971. The balance of 359 tonnes, which were not lifted by those
formulators, was got formulated subsequently in July/August, 1971
by other firms at extra cost of Rs. 2.08 lakhs. Although the agree-
ments with the two formulators provided for recovery of the extra
cost, recovery could not be made as the agreements had not been
signed by an officer duly authorised to do so.

1.37. In October 1969 when there was 2,359 tonnes of D.D.T.
technical still in stock, it was decided to import 755 tonnes more and
this quantity was imported in July, 1970 at a cost of Rs. 22.65 lakhs.
Out of the total available stock (3,114 tonnes) lying with the Direc-

torate, 2,955 tonnes were issued for formulation to seven firms during
February, 1971 to September, 1971,

1.38. The delay in formulation of D.D.T. technical resulted in
short supply of insecticides during 1969-70 and consequent prolonga-
tion of the malaria eradication programme. Indigenous formulation
also entailed additional expenditure of Rs. 68.38 lakhs as compared
to the cost of imported formulated D.D.T. 75 per cent w.d.p. There
was, however, a saving of Rs. 57.59 lakhs in foreign exchange as
compared with the amount which would have been spent had formu-
lated D.D.T. been imported.

1.39. The Ministry stated (November, 1971) that with concerted
efforts and the cooperation of the private formulators and Hindustan
Insecticides Ltd., almost the entire quantity of D.D.T. technical had
been formulated and a little balance, which was under process of

formulation, was expected to be completed by the middle of Decem-
ber, 1971.

[Para 31 of the Report of the Comptroller and Auditor General of
India for the year 1970-71, Union Government (Civil) ]
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.. 140. The representative of the Ministry of Petroleum and Chemi-
cals deposed: “I would like to place before the Committee one or two
tacts. Upto 1968 we were importing 75 per cent w.d.p. powder from
USA. When USA aid was stopped we thought it would be less
expensive from the point of view of foreign exchange i DDT techni-
cal was imported. 3,000 tonnes import would have meant a saving
of foreign exchange to the tune of Rs. 56 lakhs. At that time we
had received several representations from the industry that if techni-
cal material is imported and it is formulated here the idle capacity
here would be utilised. We had taken the advice of the experts and
we had detailed discussion with the industry and it was found that
it would be possible for them to formulate about 3,000 tonnes on the
bas’s of 300 tonnes per month if technical material is made available
to them in time. On the advice of the technical experts we had
furnished to the Ministry of Health a list of possible formulators
who would be in a position to take up this but I would submit again
that this was being done for the first time in the country—formula-
tion of 50 per cent w.d.p. was not done before. Only 50 per cent BHC
was being done. It was thought on the basis of expertise and know-
ledge it would be possible for them to do this. Therefore, this view
of assessment was taken on the basis of information that was avail-
able and on the basis of judgement that could be taken on the advicé
and technical information which we got from various people includ-
ing the representatives of the industry.” He clarified “When 1
mentioned DDT formulation being manufactured for the first time.
I referred not to the Hindustan Insecticides, but to the private

sector.”

1.41. Asked as to how the indigenous capacity for formulation was
assessed, the witness stated: “After this high-power meeting by
the Health Secretary, inter-ministerial discussions were held twice
in the Ministry of Petroleum and Chemicals at which representatives
of NMEP, Industry, DGTD, DCSSI and Maharashtra Small Scale
Industries Development Corporation were also present. This question
was gone into at length. I would submit that in the Ministry ] of
Petroleum and Chemicals we go by the advice given by the technical
advisers. DGTD and DCSSI act as technical consultants to the
whole of Government of India. We also informed the Ministry of
Health as to what are the capacities of the different units. We have

sent a letter to the Ministry of Health.”

1.42. The representative of DGTD stated: “I w0u1fl like to 'submit
that Hindustan Insecticides, a public sector project, is the main pro-
ducer of DDT in India. They have got all the necessary equipment
etc. for producing w.d powder. We had indicated 'a list of five
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firms, who had vast experience in this line ‘and who ctn also produce
water dispersible powder in the country ‘aridl also the quantity they
can formulate. We had suggested that this should be verified because
it always depends on the order book position. This was in connec-
tion with units in the organised sector. We do not handle small
scale units. But there was also information given by the Develop-
ment Commissioner, Small Scale Industry that there were certain
units in the small scale, who would be able to carry on this work.
Since major order was placed on the SSI units and not on any of
the organised sector units, we cannot comment about their perform-
ance.” He continued: “We had indicated that the Hindustan Insecti-
cides would be able to make 200 tonnes over and above their normal

upplies, Tatas 500, Bharat 500, Sandoz, Bombay 100 tonnes, Parry
Madras 100 tonnes. This meant a total of 1400 tonnes.” “We had
suggested this had to be verified as this would deperid on their order
book position DCSSI had indicated that 1500 tonnes “would be
available with the Maharashtra small scale industries. That was not
our advice.”

1.43. As regards the inclusion of small scale industries, the Com-
mittee desired to know whether the Ministry of Petroleum and
Chemicals satisfied themselves of their capacity. The representative
of the Ministry stated: “In the Ministry we have not made any
independent check about this.” The Heelth Sécretary ¥aid that “one
of the persons who gave assurances was ‘the ‘Developmerit Commis-
sioner of Small Scale Industries.” He added: “He thust -have made
enquiries because in his letter he has stated that he would strongly
recommend that we may place the entire order with the Mahdraghtra
Small Scale Industries -Development Corporation ‘égnd that MSSIDC
is a competent organisation for executing such orders with full
satisfaction in respect of quality, standard and ‘specifications.”

1.44. On being asked about the basis on which orders were placed
on only two concerns, 'the Secretary explained: “This was done after
calling for rate of enquiries. And from the comparative statemetit
it was found ‘that M/s. Esso Standard Eastern Inc. offered the lowest
rate of Rs. 1350/- per M. ton of the formulated material” “On the
other hand the rate quoted by M/s. Maharashtra Small Scale Indtis-
tries Devélopment Corporation, ‘Bombay, which is a State ‘Goxr'érn_r‘ngnt
TIndeftaking ut Rs. 1630/- M. ton ‘though higher'than'th‘e.rart{es_ quotéﬁ
by the oftier firms, would still'appeared to be suitdble and ‘ecdriofrichl
Lecause 6f various ‘concessions and facilities offered by ’thfetn er
free ‘transportation of Tech. material from the 3 ‘ports to ‘the ‘firm
premises at Bombay, free transportation of ‘the ‘finfshed material to
nitimate consignees, free storage of Technical and finished material for
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60 days etc. which had not been offered by any other firm. Further
more they had offered to undertake formulation of the entire 3000
tonnes DDT Tech. in time i.e. by the end of May, 1969 which no other
firm had offered to do. NMEP being time scheduled, assurance of

timely supply of the whole material by a Government Undertaking:

assumes added significance. Further it is always preferable to have

a single contract than to have several piecemeal contracts. In this

context, it may here be stated that this organisation had said that

they would get the formulation done from large and small formu-

lating units.

“Since NMEP has no requisite organisation for entering into
contracts with private formulators and for dealing with them indivi-
dually it was felt that arrangements with any Government Organi--
sation like Maharashtra Small Scale Industries Development Cor-
poration would be much more satisfactory as they could undertake
the entire work rather than entering into contracts with & number
of private formulators.

“It was therefore considered that quotations of MSSIDC, Bombay
may be accepted and the entire work of formulation may be entrust
to this Corporation. As an additional safeguard to protect Govern-
ment interest, it was suggested that the Secretary, Department of
Industries, Maharashtra State, Bombay may be approached by
Ministry of Health, Family Planning and Urban Development for
participation in the matter and for negotiating with M/s.
Maharashtra Small Scale Industries Development Corporation,
Bombay, for bringing down their rate further by as much as possible
before the contracts were finalised with them.”

1.45. e Committee pointed out that in October, 1969, when
there was 2359 tonnes of D.D.T. Tech. still in stock it was decided
to import 755 tonnes more. The Secretary stated: “There was a dis-
cussion in detail at a meeting held in the Department of Petroleum
and Chemicals. There it was decided.” The representative of Minis-
try of Petroleum and Chemicals added: “It was decided at the meet-
ing that the import may be reduced. This was consistent with the
earlier decision to import 3000 tonnes. Since 2000 tonnes were carried
over, therefore, it was felt that it might be possible to formulate an
additional 1000 tonnes. The capacity of the various firms had been-
indicated in the list of firms.”
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1.46. Indicating the formulation of 3755 tonnes of D.D.T. Tech.,
the Secretary stated: “We got following parties to formulate the
material which I indicate against each:—

M/s. MISSIDC 616-250 M. tons
M/s. ESSO 25° 12§
‘G. TotAL _m
M/s. MSSIDC - 50°00
10000
M/s. BP Mills - 150° 00
7500
M/s. Tata Fison 5000
M/s. Pesticides - 200°00
M/s. Central Paint $0°00
M/s. Industrial . . 100° 00
Mineral & Chem. 51-234
M/s. Standard Min. - 41°051
ToTAL T-,--zs—s

Thus the total formulation when the second batch is added to the
previous formulation of MSSID and ESSO comes to 1508 tonnes-
Hindustan Insecticides did 2112 tonnes and 134.34 tonnes were used
by the States in technical form. The total is 3755 tonnes.”

1.47. The Committee were informed that rate enquiries were
called for from 13 firms in October, 1968. Asked about the delay
in doing so, the Director, National Malaria Eradication Programme
stated: “We requested the HIL whether they will be able to do the
formulations for us. We also requested the DGTD. They said
they are not in a position to help. They said that HIL were the
only (concern) who could do this and we again requested the HIL.
They said that they have got their own DDT. They could do about
400 tonnes. But the rate was about Rs. 2300. The cost was more.
Then we requested Medical Stores, whe are our own people, whe-
ther they will be able to do this for us. They also regretted that
they are not in a position to do.”

1.48. Referring to the orders placed on the HIL subsequently,
the Committee desired to know the rate. The witness informed
that it was Rs. 1699 only.
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1.49. Detailing further the attempts made, the witness went on
to say: “We .got the rates from different people. Seven people dill
not give their rates. We prepared a statement and submitted to our
D.G.H.S. for formal approval. Because it was not done in a regular
manner, because it was not according to the approved procedure,
they suggested that we should call for a regular tender enquiry.
Tender enquiry was made-on 3rd December, 1968 and we received
quotations from all these people. We prepared a statement and sub-
mitted to D.G.H.S. and our Ministry for approval. Since in the
quotations given by ESSO and all these people—the quantities offer-
ed were small—our Ministry decided that we should once again
request DGTD whether will do this for us. On 3-6«69, we requestec
the D.G.T.D. whether they will be in a position to do this work.
Then D.G.T.D. also did not agree. Then finally we decided that we
should accept the lowest of the quotations that were received. ESSO
were given one hundred tonnes and 900 tonnes were given to
Maharashtra Small Scale Industries. By July, 1969, they should have
delivered. They could not deliver. They requested the Ministry to
give them extension of two morths time because they said there was
some fire accident etc.” He added that before the schedule date
(20th July, 1969) they could deliver only 298.5 tonnes. Again @
fresh agreement was signed by them on 15th May, 1970 according to
which they should have delivered the balance by 31st May, 1970.
The order was kept alive as the agreement was not signed by a proper

person.

5.50. The object of indigenous formulation was according to the
Secretary, to sive foreign exchange and not rupee expenditure. The
Committee were informed by Audit that in a meeting held on
7th January, 1971, the Ministry decided that no more Tech. D.D.T.

should be imported.

1.51. The Committee regret to find that without actually veri-
fying ‘the capacity for the indigenous formulation, 3755 tonmes of
DDT Tech. were imported against the requirements of insecticides
for 'the National Malaria Eradication Programme for the years 1960-
70 and 1970-71. The delay in formulation resulted in short supply
of insecticides during these years and consequent prolongation of 'the
.malaria eradication programme. Although D.G.TD. had indicated a
capacity for formulation of 1400 tonnes in the organised sector units,
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no orders were placed in the first instance on any of such unmits, A
capacity of 1400 tonnes with the Maharashtra Small Scale Industries
Corporation was assumed on the basis of the assurance given by the
Development Commissioner, Small Scale Industries, which proved to
be unreliable. The Committee have been informed that the Ministry
have since decided that no more D.D.T. Tech. should be imported.
However, in view of the seriousness of the consequences that ensued,
the Committee hope that the Department would come to an indepen-
dent assessment of the position before taking such decisions in future,

1.52. In the first instance orders for formulating 1000 tonnes were
placed in June, 1969—809 tonnes on the Mahgrashtra Small Scale
Industries Corporation and 100 tonnes on ESSO. Although formula-
tion was to be completed by July, 1969, only 641 tonnes were formu-
lated upto July, 1971. The balance was got formulated by other
firms at an extra cost of Rs. 2.08 lakhs. This extra cost could not be
recovered from the defaulting concerns as the agreements had not
been signed by an officer duly authorised to do so. The lapse on the
part of the officer concerned in not realising his limitations whith pill
Government to a considerable loss, should be suitably dealt with.

1.53. Although 3000 tonnes of DDT Tech. were imported by May,
1969 and 755 tonnes in July, 1970, major quantity was issued for
formulation only during February, 1971 to September, 1971 The
delay in doing so requires to be gone into. Incidentally, the Com-
mittee find that the Hindustan Insecticides Ltd. which quoted a rate
of about Rs. 2300 per tonne for formulation initially in 1968, subse-
quently quoted Rs. 1699 only. In view of the high rate quoted initially,
no orders could he placed on them. The Committee feel that Govern-
ment should have decided in detail in advance about the public sector
or private sector undertakings which were to formulate them, the
rate to be paid and the time to be taken by them for formulation and
supply. It should have been possible for Government to have the for-
mulation done on urgent basis from Hindustan Insecticides Ltd., a
Government undertaking,



CHAPTER II

MINISTRY OF INDUSTRIAL DEVELOPMENT AND INTERENAL
TRADE ‘

(Department of Industrial Development)
lodisation Plants
Audit Paragraph

12. For manufacture and distribution of iodised salt in the goitre-
affected regions in the eastern States, six iodisation plants were.
received by the Salt Department for installation at Government
Salt Golalis, Howrah. Of them, four plants have so far been
installed—one pilot plant in December 1964 and three others in
March 1968 at a total cost of Rs. 50,951, The remaining two plants
are still lying in packed condition. The pilot plant and one of the
other three plants were commissioned in June 1965 and August 1968
respectively. The other two plants were also worked in rotaticn
The expenditure on their running and maintenance during th~ 4ve
years ending 1969-70 was stated to be as follows:—

Rs.

1965_66 . . . . . . 34 mo

1966-67 . . . . . . 40,707

!967-68 o . . . . . 49,932
1968-69 - . . . . * 1,809,073 (including Rs. 1,37,579 being.
the cost of potassium iodate).

1969-70 ¢+ ¢ ¢ . . 41,950

2.2. The annual estimated demand of iodised salt for the area was
estimated to be 1,54,522 tonnes and the total annual capacity of six
plants was 1,32/000 tonnes. Against this the supply of iodised salt
in a year did not exceed 4,071 tonnes (1968) which was far less than
the annual capacity (12,000 tonnes) of the pilot plant alone installed
in December 1964. Without adequate arrangement for distribution
the installation of additional three plants in March 1968 resulted in
nugatory expenditure.

2.3. The reason for under-utilisation of the capacity has been
adduced by the Department to be the failure of the State Govern-

22



23

.mgnts to finalise arrangements to introduce only iodised salt in all
goitre-affected areas by banning entry of non-iodised salt. The
Ministry stated (December 1970) that at the time of installation of
three additional plants, it could not be foreseen that the State Gov-
ernments would not be in a position to implement the Goitre Control
Project. Except Manipur and Nagaland none other State has issued
ban orders. The scheme is likely to work satisfactorily as the State
Governments gradually impose ban on the import of non-iodised salt
in the affected areas.

[Paragraph 32 of the Report of C&AG (Civil) for the year 1969-
70].

I. Introductory

24 *Consequent upon a reference by the late Prime Minister of
India in the Cabinet meeting held on 19th August, 1952, to the prac-
tice (in certain countries) of fortifying salt with iodine to make up
deficiency of idoine in the human system and to prevent epidemic
goitre chiefly among the children, the Directorate General, Health
Services, New Delhi, the Director of Health Services of erstwhile
Punjab Government and the Salt Department embarked upon a joint
effort to undertake prduction of iodised salt and its distribution
among the goitre a®ected population in the sub-Himalayan Region.
A small portable pitot plant was purchased and installed at Sambhar
Lake in 1957-58 and salt was iodised in it by dry mixing method.
Salt thus iodised was supplied to the experimental areas and the
results on the prevalence of goitre were watched. These proved to
be quite encouraging. Thus the Goitre Control Programme was
launched during the second Plan.

2.5. *The World Health Organisation was also requested to inti-
mate if it could assist the Government in its drive against goitre
which was prevailing in a serious form mainly in the entire sub-
Himalayan terrain from Jammu and Kashmir in the north-west to
Nagaland in the east, along the Siwalik Hills of Puniab, Himachal
Pradesh and the hilly areas of Uttar Pradesh, Bihar, West Bengal and
Assam etc., and where incidence of goitre was found to be about 40
per cent of the population mostly amongst the children who were
suffering from deafness, dumbness and other deformities. W.H.O.
offered to assist the Government by making available necessary
number of jodisation plants for manufacture of iodised salt provided
Government undertook installation, running and maintenance of the
plants for manufacturing iodised salt and to conduct necessary survey
to delimit the areas affected by goitre and distribution of iodised

*B1ge ' on the information furnished by Audit,
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I
salt in those apeas- The. first two dry mixing type idodisation unite
were installed at Sembher Lake in 1962 and commissioned into
service for production of 40-50 thousand tonnes of iodised salt inv
1963,

II. Requirement and. capacity created for production of iodised salt

2.6. According to Performance Budget of the Department of Health
for 1970-71, “Goitre is endemic in the entire sub Himalayan bed from
Jammu and Kashmir to NEFA extending about 2400 K-M. It has
been estimated that about 9 to 10 million people are suffering from
this disease and about 45 million are living in this endemic areas
and are exposed to the risk of Goitre. The area so far surveyed
shows a variable prevalance rate from about 10 per cent to 50 per
cent and the average prevalence rate is about 28 per cent.”

2.7. Taking into account the per capita consumption of 6 Kgs-
per head per year, the total requirement of iodised salt for the
population of 45 mi]lion of the affected areas works out to 2.70 lakh
tonnes. Projecting this on the basis of population increase as reveal-
ed in 1971 census, the requirement would work out to more than
3.00 lakh tonnes. It is stated in the Performance Budget for the year,
1971-72: “For the production of iodised salt, which is considered to’
be a specific for the cure of this disease, iodisation plants have been
installed, with the assistance of the UNICEF, at Sambhar Lake
(Rajasthan), Kharagoda (Gujarat) and Calcutta with an annual
production capacity of 2 lakh metric tonnes.”

II1. Production of iodised salt

2.8 The following table shows the quantities of iodised §alt sup-
plied from the plants at' Sambhar Lake, Kharagoda and Calcutta
during the calendar years 1966 to 1971: —

Year Quannty supplied
(in metric tonnes)

1966 * . . . . . © 48,488-5 )
1967 ° . . . . . + §5,655'0 | Vide Annual of
ptt. of Health 1 7o

1968 - . . . . . *  §6,218'0 r

1969 (Upto Sept.) . . . - 38,5278 J

1970 ° . . . . . * 60,000'0 Do. 1970-71
(Approx.)

1971 ° . . . . © 71,500°0 Vid: Performance Budget of
(Approx.) Deptt. of Health for 1972-73.
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IV—Survey 6f incidence of disease

2.9. According to the Annual Report of the Department of Health
for the year 1969-70, the Goitre Control Programme comprises demar-
cation of endemic areas and supply of iodised salt in these areas. The
programme was started during the second Five Year Plan. “The
scheme has been continued in the Third and Fourth Five Year Plans
and upto date (September, 1969) 1,98,889.3 metric tonnes of iodised
salt has been distributed for the benefit of the affected population
in additjon to undertaking survey operations in these areas: Rae-
survey undertaken in certain areas where iodised/iodate salt had
been supplied during the intervening period showed a marked reduc-
tion in the incidence of Goitre. There has been a fall in the preval~
ence rate from 38 per cent in 1956 to 9.9 per cent in 1968 in Kangra
District; from 52.3 per cent in 1968 to 42.3 per cent in 1969 in the
Gurdaspur District; and from 40.3 per cent in 1968 to 23.6 per cent
in 1969 in the Hoshiarpur District.” The Annual Report of the De-
partment of Health for the year 1970-71 stated: ‘“The Chittaranjan
National Cancer Research Centre, Directorate General of Health
Services surveyed the Union Territories of Manipur, Tripura and
Chandigarh in 1970. The team is presently engaged in surveying the
endemic areas in Jammu and Kashmir.” The Central Goitre Survey
Team which completed the survey of Jammu and Kashmir where the
prevalance rate of the disease was detected as 27 per cent (vide
Annual Report, 1971-72).

2.10. Asked to state whether Government had conducted any sys-
tematic survey of the areas which are affected by Goitre, the Minis-
try of Industrial Development in their note dated 14th August, 1972
stated in so far as the eastern region is concerned that the two survey
teams under the Directorate General of Health Services and the three
teams under the Government of Assam are conducting surveys in

the endemic areas.

2.11. As regards the prevalence rate of the disease on the basis of
the survey conducted so far in these areas, the Ministry gave the
following figures:—

Nagaland . . . . . . . . . . “ 32:49%
Manipur 31°7%
Tripura 17°07%
West Bengal (5 districts of North Bengal) * . . . . . 24'3%

BM . . . . . . . . . . . . 27'!(’0.
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V—Utilisation of the installed capacity of iodisation plants

2.12. It is seen from the Annual Report of the Department of
Health for the year 1969-70 that the installed capacity of the plant
at Sambhar Lake of 40—50 thousand tonnes has been more or less
utilised. It is understood from Audit that “in 1964, while reviewing
the proposal for supply of additional equipment, UNICEF recom-
mended allocation of funds for procurement of spray type units in-
stead of dry mixing type supplied to Sambhar as the former had the
advantages of (a) lower initial cost, (b) lower building cost to house
the equipments, and (c) substantially lower operating costs owing
to lower electrical power requirement, As, however, the spray type
plants were first of their kind in India, it was decided to instal one
plant immediately and watch its working before additional spray
type units were installed. The first spray type plant (pilot plant)
was installed in December, 1964 and put into commission in Calcutta
in 1965.” R

“It was decided in July, 1967 that besides the pilot plant 6 addi-
tional plants should be installed in Calcutta to feed goitrous area in
Manipur, NEFA, Nagaland, Bhutan five districts of West Bengai -
and six districts of North Bihar. However, in January, 1968, it was
decided that only five additional plants would do. Accordingly §
plants, in addition to the pilot plant commissioned in 1965, were sup-
plied by UNICEF for installation in Calcutta. Three plants were re-
ceived in Calcutta from UNICEF direct. The other two plants, which
had been sent initially to Kharagoda, were transferred to Calcutta
from there. The 3 plants were installed in March, 1968 but the re-
maining two are still lying in packed condition. The need for the
six plants was worked out on the basis of annual estimated demand
for jodised salt for the goitre affected areas of the eastern sector as
1,54,522 tonnes.” EDAREE SERCEN 4

2.13. Asked to state how the annual demand of iodised salt to be
supplied from Calcutta plants was estimated to be 1,54,522 tonnes
and what the present demand was, the Ministry of Industrial Deve-
lopment stated as follows:—

“Taking into account the per capita consumption of 6 Kgs. per
‘head per year and the population figures of Bhutan and each district/
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‘State as per 1961 census, the demand for iodised salt for different
States were arrived as follows:—

(figures
in metric
tonnes)
1. Bhutan 3,700
2. Manipur . . B . . . . . . . . 4,228
3. Nagaland - . . . . . 2,001
4. NEFA 1,824
5. West Bengal (Dar;cchng, Ialpmgun, Wcst Dma;pur, Malcla and
. 31,160

Cooch Bihar)-

6. North Bihar (Champaran, Saran, Muzaffarpur, Dharbhanga
Saharsa and Purnea) . . . . . . . ¢ I,11,612
1,54,52§

Anticipated annual requirement' on the basis of 1971 census

2.14. Anticipated annual requirement of iodised salt on the basis
of population figures of 1971 census are as given below:

(Figures in thousand

tonnes)

1. Nagaland | . . . . . . . . 3'x

2. Manipur . . . . . . . . 64

3. Arunachal Pradesh . . . . . . . 2:7
4. Tripura 93"

s. WB:sl; B) >agal (Darjeeling, Ialpanguu, Malda, West Dmn]pur and Cooch

iha 45

s. North Bihar (Saran, Muznﬂ’arpur, Darbhanga, Saharsa and Purnea) |, 124°00

190°0

2.15. The total annual ccapacity of the 6 plants is 1,32,000 tonnes
and the capacities of the pilot plant commissioned in June, 1965 and
the other 3 plants commisioned in August, 1968 are 12,000 and 72,000
(on two shift basis) respectively. As against this, the quantities of
iodised salt manufactured during the years 1965-66 to 1971-72 were

as given below:

Year Quantity
(in ton nes)
1965-66 . . . . . 4764'0 (Pilot Blam only)
1926-% . . . . . 3599-3
1967~ . . . . . 1954
1968-69 . . . . . 52150 (Pnlot Elant and other 3 plants
ing in rotation)
1969-70 . . . . . I957'5
1970-71 . . . . . 1328'S Do.
1971-72 . . . . ., 10730°0 Deo.




28

2.16. The percentages of utilisation of the capacity of the plants
(84,000 tonnes) installed and commissioned at Calcutta were 2.3, 1.6
and 13.0 respectively during 1969-70, 1970-71 and 1971-72. The re-
maining two plants are stated to be still lying in packed condition.

VI—Riunning and maintenance expenditure on plants at Calcutta

2.17. The expenditure on running and maintenance during the five
years ended 1969-70 is given in the Audit paragraph. The expendi-
ture incurred during 1970-71 and 1971-72 was stated by the Ministry
to be Rs. 43,179.82 and Rs. 67,407.54 respectively.

VII—Distribution of iodised salt

2.18. The following table shows the requirement and distribution
of iodised salt in the affected areas of eastern and north-eastern
regions.

Requirement in Quantity distributed
thousand tonnes
Areca
1961 1971 1968-69 1969-70 1970-71 1971-72
census cersus
Manipur . . 42 64 1-372 0:090 ©°045 3:397
Nagaland . 20 31 2-250 1:050 0-676 4687
Arunachal Pradesh , 1°824 27 0°743 0-863 0°608 1103
Tripura . 93
West Bengal,
(Darjeeling,
Jalpaiguri, West
Dinajpur, Malia
and ch Bihar) 31-16 445 0- 809 I-350
North Bihar
Champaran, Saran
uzaffearpur,
Datbhanga,

Saharsa and Purnea) 111:612 124°0

2.19. The Committee desired to know the arrangen.ents for distri-
bution of iodised salt. The Ministry of Industrial Development, in a
written note, intimated: “The State Government nominees procure
raw salt in the open market and make it available to the Superin-
tendent, Salt Golahs for iodisatiom at the Golahs according to their
demands. The iodisation and bagging are carried out by the depart-
mental agency. No charges are levied for the iodisation of salt.
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Empty wagons meant for distribution of iodised salt from Calcutta
are programmed for by the Assistant Salt Commissioner, Calcutta
in fortnightly meetings with the Joint Director (Coal), Ministry
of Railways, Calcutta. In accordance with this programme, wagons
are supplied by the Railways at Golah sidings and salt iodised and
packed in gunnies is loaded into these wagons for despatch to desti-
nations.” It was further intimated: “The Railway Board has
upgraded the category of movement of iodised salt from category
‘C’ to category ‘B’. It is expected that movement of iodised salt
will be smooth and enough wagons will be made available for the
supply of iodised salt to the Goitre-affected areas.”

VIII—Fourth Plan allocation and the expenditure

2.20. It is seen from the Performance Budget of the Department
of Health for the year 1971-72 that a sum of Rs. 40 lakhs has been
provided in the Fourth Plan for the purpose of implementation of
the Goitre Control Programme. The subsequent year’s budget states:
“It is proposed to further expand the production of iodised salt by
increasing production in the existing iodisation plants as well as by
the installation of two additional plants, at present lying unused at
Calcutta.”

2.21. The progress of expenditure against the Plan allocation of
Rs. 40 lakhs as ascertained from the relevant demand for grants is
as follows:—

Year Budget  Actual
Estimate experditure

(Rupees in lakhs)

1969-70 . . . . . . . 360 175
1970-71 . . . . . 400 3:42
1971-72 . . . Ce 377 3-16 (RcV,i‘-ed)
: Estimate
1972-73 . . . . . . . 3:42 3'42 (Budget
stimate)

TOTAL . 1479  11°7§
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IX—Difficulties in the implementation.

2.22. The Performance Budget of the Department of Health for
1970-71 states: “To ensure that the ordinary salt does not find its
way in goiterous belts the concerned State Governments have been
advised to strictly ban entry of non-iodised salt into Goitre belts.
The Governments of Punjab, Himachal Pradesh, U.P., Bihar, Naga-
land and Manipur have already issued necessary notifications to this
effect.” The subsequent budgets take note of the difficulties in the
implementation of the programme as follows:—

“The programme has been confronted with the following main
two difficulties:

(i) Non-placement of indents regularly by the State salt
nominees on the iodisation plants.

(if) Laxity in the enforcement of orders, under the Essential
Commodities Act, banning the entry of non-iodised salt
in the endemic areas.

To overcome these two difficulties, the State Governments
have been repeatedly urged to ask their salt nominees not
“to default in placing regular indents for supply of iodisa-
tion salt on the salt authorities. They have also been ap-
proached several times to take immediate steps for ensur-
ing rigid enforcement of the orders prohibiting entry of
non-iodised salt in Goiterous areas.”

2.23. Stating the present position in regard to implementation of
the programme by the States in the eastern and north-eastern regions,
the Ministry of Industrial Development observed:

“Only two State Governments in the North East Region viz. Naga-
land and Manipur have so far issued the necessary ban order restrict-
ing the import of non-iodised salt into their States. Arunachal Pra-
desh Government have also issued instructions to District Officers to
import only iodised salt into their districts. The formal ban on the
entry of non-iodised salt has, however, not been issued as yet.”

“The State Government of West Bengal have not as yet issued
the required notification for banning entry of non-iodised salt in the
five districts, namely, Darjeeling, Jalpaiguri, Malda, West Dinajpur
and Cooch Bihar. Some movement of iodised salt is, however, tak-
ing place to Darjeeling district, at present.”
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“The State Government of Bihar have also not issued orders ban-
ning the entry of non-iodised salt in the five districts, namely, Saran,
Muzaffarpur, Darbhanga, Saharsa and Purnea.®

“The Government of Tripura have also not issued the necessary
notification banning the import of non-iodised salt to that State.”

2.24. The Committee desired to know whether the Ministry had
sought the co-operation of the State Governments on implementation
of the project before installing the plants at Calcutta. The Ministry
of Industrial Development stated: “The State Governments repre-
sentatives were associated with the formulation of the Goitre Control
Programme from the very beginning. They were also requested to
issue notifications for barning the entry of non-iodised salt into the
areas proposed to be brought under the programme. The plants
were, however, installed in the expectation that the State Govern-
ments would issue the necessary notifications in this regard, as the
Goitre Control Programme was in the interest of the health of the
people in those areas.”

2.25. Section 3 of the Essential Commodities Act, 1955 empowers
the Central Government to prohibit supply and disrtribution of and
trade and commerce in any commodity. Section 5 of the Act reads
as under: PR

“5. The Central Government may, by notified order, direct that
the power to make orders or issue notifications under Section 3 shall,
in relation to such matters and subject to such conditions, if any, as
may be specified in the direction, be exerciseable also by—

(a) such officer or authority subordinate to the Central Gov-
ernment, or

(b) such State Government or such officer or authority subor-
dinate to a State Government, as may be specified in the
direction.”

2.26. It is seen from the Annual Report of the Department of
Health for the year 1969-70 that “the cost of iodisation is being met
by the Government of India and the iodised salt is made available
to the public at the same rate at which ordinary common salt is sold
in the endemic areas.”

2.27. The Committee enquired as to why demand for iodised salt
could not be created even in the absence of ban on non-iodised salt
when iodisation is not being charged for. ' The Ministry of Industrial
Development stated in a written reply:— woob s
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“Salt is transported to Calcutta from the West Coast and Tuticorin

by sea. Thereafter it is iodised in the iodisation plants installed in
the Salt Golahs and’ then transported by rail to the Goitre-affected
areas in the North East Region. The cost of this salt is more than
the cost of salt moved by the all-rail route from the West Coast or
Rajasthan. Therefore, even though iodisation is done free of charge,
there is reluctance on the part of the dealers to take iodised salt
from Calcutta. The demand for iodised salt can be enhanced only
if the State Governments impose a ban on the entry of non-iodised
salt into the Goitre-affected areas.”

2.28. Goitre, which is a communicable disease, is endemic in the
entire sub-Himalayan bed from Jammu and Kashmir to Arunachal
Pradesh extending about 2400 Kms. It has been estimated that about
9 to 10 million people are suffering from this disease and about 45
million are living in the endemic areas and are exposed ‘to the risk.
The survey of areas so far conducted shows a variable prevalence
rate of about 10 per cent to 50 per cent and the average prevalence
rate is about 28 per cent. The incidence of goitre was found to be
mostly amongst the children who were suffering from deafness,
dumbness and other deformities, The need to fortify salt with iodine
to make up deficiency of iodine in the human system and to prevent
epidemic goitre chiefly among the children was felt by Governmeat
as early as August, 1952. The Goitre Control Programme was launch-
ed during the Second Five Year Plan period by the Government of
India in collaboration with the UNICEF. As against the total re-
quirement of more than 3 lakh tonnes of iodised salt, the capacity
for production so far created is only of the order of about 2 lakh
tonnes. The quantities supplied to the affected areas however reach-
ed a maximum of 71,000 tonnes only in the year 1971. The Commit-
tee are distressed to note the tardy implementation of this vital pro-
gramme during the past 15 years. They desire that Government
should comprehensively review the programme with a view to iden-
tifying the deficiencies and devising immediate measures to meet the
requirements of iodised salt fully which is necessary to control and

eradicate goitre.

229, The Committee are under the impression that a detailed
survey to assess the prevalence of the disease and periodical re-
surveys to assess the impact of the measures taken so far to control
the disease have not been undertaken in all the affected areas. They
would, therefore, like to know the arrangements made in this re-

gard and the progress achieved.
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2.30. Out of tlie total requirement of over 3 lakh tonnes of iodised
salt, a quantity of 1.90 lakh tonnes is the estimated requirement for
the eastern and the north-eastern regions. The Committee note that
the requirements of the other affected regions are at present met only
10 the extent of about 50 per cent. While the reasons for the inade-
quate supply to the eastern and north-eastern regions have been
intimated to the Committee. they do not get any idea as to why the
‘production and consumption of the iodised salt could not be stepped
up to the required level in other regions, They accordingly wish that
‘Government should examine this aspect in detail and intimate the
-action taken to make available iodised salt to the extent of 100 per
<ent in affected areas, to the Committee within six months.

2.31. The requirements of the eastern and north-eastern regions
have been met only to the extent of 5.5 per cent during 1971-72, It
is a matter of concern to the Committee that as against estimated
annual requirement of 44.5 thousand tonnes for West Bengal, the
supplies made during the three years ended 1971-72 were to the eg-
tent of only 1.35 thousand tonnes, whereas no supplies were made
during this period to Tripura and North Bihar, whose requirements
were estimated to be 93 thousand tonnes and 124 thousand tonnes
respectively. The Ministry of Industrial Development have intimat-
-ed that Government of Tripura have not issued necessary notification
for banning the import of non-iodised salt to that State and that simi.
larly Governments of West Bengal and Bihar also have not as yet
issued the necessary notifications for banning the entry of non-iodis-
ed salt in the affected districts. The Committee, however, note from
the Performance Budget of the Department of Health for the year
1870-71 that the Government of Bihar have alrcady issued necessary
notification. The Committee would urge that the Government of
India should impress upon the States which have not as yet issued
the ban orders, the necessity to do so forthwith in the interest of
health and wellbeing of the people.

2.32. While the installed capacity of the iodisation plant in the
western sector has been more or less utilised. the capacity of the
plants installed at Calcutita has been utilised only to the extent of
‘2.3 per cent, 1.6 per cent and 13 per cent during 1969-70, 1970-71 and
1971-72 respectively. Further, the two plants, which were received
in the year 1968, are stated to be still lying in packed condition. The
running and maintenance expenditure on the plants that are work-
ing at Calcutta have been of the order of Rs. 40,000 to 68,000 per
annum. This unsatisfactory performance doe< not lend any hope
about the expansion of the production of the idised salt and instal
Jation of additional plants as envisaged in the Performance Budget
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of the Department of Health for the year 1972-73. Unless drastic
Steps are taken to create conditions for the increased intake of the
iodised salt, the Committee are afraid that the gross under-utilisation
of the capacity will continue with the attendant increase in the
overhead expenses and that the condition of the two plants which
have not been installed and commissioned for over 4 years now was
bound to deteriorate. '

2.33. The Committee find that a sum of Rs. 40 lakhs has been
.provided in the Fourth Plan for the purpose of implementation of
the Goitre Control Programme. Against this Plan outlay, the amount
provided for in the Annual Budgets of the Department of Health for
the first 4 years of the Plan totalled upto only Rs. 14.79 lakhs and
there is also significant shortfall in spending even the amount allot-
‘ted. The Committee hope that the shortfall would be made up dur-
ing the current year as well as during 1973-74.

2.34. The Committce have been given to understand that the
demand for the iodised salt can be enhanced only if the State Gov-
ernments impose a ban on the entry of non-iodised salt into the
goitre affected areas. In this connection they find that Section 3 of
‘the Essential Commodities Act, 1955 empowers Government of India
to prohibit supply and distribution of and trade and commerce in
any commodity. They also note that under Section 5 of the Act
the power in this regard could be delegated to be exercisable also
by State Governments. When even after 15 years of starting this
programme of goitre control, a number of State Governments have
not as yet banned the entry of non-iodised salt in the affected areas,
the Committee are not able to appreciate why the Government of
India did not act on their own under Section 3 of the Essential Com-
modiiies Act. They expect Government to examine this aspect forth-
with in order to take cffective action. Further, any laxity in the
enforcement of the orders under the Act should be promptly taken
up with the State Governments concerned as such a laxity is stated
to have come in the way of effective implementation of the pro-
gramme,

2.35. Another difficulty which the programme is stated to have
been confronted with is the non-placement of indents regularly by
the State Salt nominees on the iodisation plants. Although it has
been stated in the Annual Report of the Department of Health for
the year 1969-70 that the cost of iodisation is being met by the Gov-
ernment of India and that the iodised salt is made available to the
public at the same rate at which ordinary common salt is sold in
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endemic areas, it has been intimated by the Ministry of Industrial’
Development that the cost of iodised salt moved by sea and rail is:
more than the cost of the salt moved by the all-rail route from the
West Coast or Rajasthan to the eastern and north-eastern regions.
Thus, even though iodisation is done free of charge, there is stated
to be reluctance on the part of the dealers to taske iodised salt from
Calcutta. The Committee do not think that there has been effective
coordination between the Department of Health and the Ministry
of Industrial Development and that thi: aspect of higher cost of
iodised salt sold from Calcutta has been considered. The Committee,
therefore, wish that the feasibility of subsidising this element of cost
also should be carefully censidered taking into account the increase:
in intake that would result thereby which would in turn mean higher
production and lower overhead expenses.

2.36. From the foregoing analysis the Committee could not resist
an impression that Goitre Control Programme has not been imple--
mented with the requisite vigour and imagination. The implemen-
tation machinery is evidently weak and there appears to have been
no effective coordination between the concerned Ministries of Gov-
ernment of India on the one hand and between the Government of
India and the concerned States on the other. This is hardly the way
to achieve the aim of an important Plan programme affecting the
health of people such as this. The Committee, therefore, expect that
a comprehensive review of the programme as suggested by them
would be made forthwith and the results thereof as well as the con-
crete steps taken or proposed to be taken to put matters right inti-
mated to them within six months. A breakthrough in this could
serve as an important case-study to help effective implementation
of allied Plan programmes.



CHAPTER III

MINISTRY OF WORKS AND HOUSING
Delhi Development Authority

Delay in raising of demands

-Audit paragraph

3.1. Consequent on very large enhancements in the compensation
payable for land having been awarded by the Courts, the Delhi
Administration in April 1969 decided that “in the case of undeveloped
land where allotment had been made at the old poeol rate, additional
recovery at the rate of Re. 1.00 per sq. yd. should be made from all
‘Co-operative Societies, Institutions, etc.”. The Delhi Administration
in September 1969 transferred to the Authority the work relating to
26 co-operative house building societies. Additional recovery was
required to be made from 10 out of these 26 societies. As late as
December 1971, demands relating to undeveloped land measuring
283.39 acres (13,71,608 sq. yds.) allotted to 5 societies had not been

raised.

3.2. The Authority stated that the amount due from one of these
five societies, with which perpetual lease deed had not yet been
executed, would be recovered before the deed is executed.

3.3. In the case of another society enhanced compensation of
Rs. 10 lakhs had been realised for a part of the total land (333.3 acres)
allotted to it, the additional amount for the rest of the land allotted
to it has not yet been determined (December 1971).

3.4. The Authority stated (December 1971) that the details of
actual enhancement of compensation in the remaining four cases

were being collected.

‘[Paragraph 53 of the Report of Comptroller and Auditor General
of India (Civil) for the year 1970-71].

3.5. From the information made available to the Committee it is
seen that a Revolving Fund was created in June, 1961 for implement-
‘ing the ‘Scheme of large-scale acquisition, development and disposal
«of land in Delhi’, which was conceived as an adjunct of the Delhi

36
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Master Plan. The Fund was created with an initial capital of
Rs. 1.25 crores. This amount was increased to Rs. 5 crores during
1963—67. The details regarding its break-up are as follows: —

. — —

year (Amonnt in crores Rs.)
1961 . . . . . 1°25
1962-63 - . . . . . . . . . . . 2:00
1963-64 - . . . . . . . . . 1'50
1964-65 - . . . . . . . . . . 1-00
575
‘966'67 M . . . . . . . . . . . (—)075
5:00

P P ——

3.6. During evidence the Committee desired to know the progress
made in the scheme for which the Revolving Fund was created. The
'Vice-Chairman, Delhi Development Authority explained as under:—

“The basic point is that the Government of India started the
D.D.A. with the idea of having a Master Plan and with
a view to ensuring that Delhi is developed according to
that Master Plan; and, as an adjunct to that Master Plan,
a scheme was drawn up and it was given the land for
large-scale development. The D.D.A. was given the
primary task of development of land and carrying out
other development works under the scheme, whereas the
acquisition had to be carried out by the Delhi Adminis-
tration because this was a State Government, and under
the law also, the land acquisition collector and the Secre-
taries of the Departments have to acquire the land and
place it at the disposal of the D.D.A. The revolving fund
was technically placed at the disposal of the Chief
Commissioner at that time and now, the Lt.-Governor.
The basic point is that with the revolving fund of Rs. 5
crores, the land would be acquired and given to different
agencies. The Department of Cooperation was one
agency and thg D.-D.A. the other. All the receipts which
came from the disposal of the land had to be credited to
the revolving fund and further programme carried out.
So far, we have been able to revolve that fund to the
extent of about Re. 90 crores from the initial amount of
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Rs. 5 crores. That means from Rs. 5 crores we have-
increased it to Rs. 80 crores.”

3.7. The witness further added: “At the initial stage, the Govern-
ment gave an initial deposit of Rs. 5 crores. What we did was that
we acquired a portion of the land. We acquired and developed that
land. We sold some plots; then with those returns we further deve-
loped- Therefore, the phase of development of acquisition was so
arranged that whatever we initially acquired, became our asset. With
them, we further developed and acquired further land and so on.
Otherwise, the initial expenses would have been about Rs. 60 crores.
The basic idea was that we gradually acquire land, developed it and
gell these and go on repeating this process.”

3.8 As regards the present position of the Revolving Fund, the
Ministry of Works and Housing have in a written note intimated:
“ the Fund had a cash and bank balance of Rs. 48.46 lakhs on
that date (31st March, 1972). In addition, 17,476 acres of land valu-
ing about Rs. 33 crores (at cost price) was also then available with

the Fund. The use to which this land has been or is being put to
is indicated below:—

(@) Under development 3,995 acres
(b) Under temporary cultivation, etc. 2,906
(¢) Green Lands 3,200 ,
(d) Land acqiired but possession yet to be taken over by the

Delhi Aiministration . ) . . . 2,087
(e) Land for G.H.C.C. gites etc. 1,428 .
(f) Land recently transferred to D.D.A. for development and

disposal . . . . . . . 3,890 »
(g) Cooperative Societies 2,832 »

TOTAL 20 208 ”»

3.9. The Committee were informed during evidence that besides
Rs. 5 crores, the D.D.A. had in addition received about Rs. 7 crores
from the Central Government which were also credited to the
Revolving Fund. The circumstances leading to advancement of this
loan by the Government to D.D.A. have been explained by the
Ministry of Works and Housing in a note as follows: —

©“The main reasons fbr making available the additional amount
of Rs. 1.5) crores (as asked for under this Ministry’s letter
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No. 12011(1)/68-UD, dated 15th March, 1969saddressed to
A.G.C.R.) for the year 1968-69, and a sum of Rs. 5.81 crores
during the years 1969-70 [as authorised under this
Ministry’s letter No. 12011 (1)-68—ID, dated 11th Septem-
ber, 1969 and 9th October, 1969 addressed to AGCR.] to
the Revolving Fund are given below:—

(i) The Supreme Court decided that the time gap between
the proceedings under Sections (4) and (6) of the Land
Acquisition Act, 1894 must not exceed 3 years and in
cases where it does, the notifications issued under Section
(4) would lapse. The result of this decision was that
the proceedings under Section (6) had to be initiated in
all pending cases with a view to ensuring that the ceil-
ing of 3 years did not expire in any case and payments
of compensation at higher rates arising otherwise avoid-
ed. This led to increased expenditure on the acquisition
of lands already notified as the period of acquisition had
to be compressed to 3 years.

(ii) Upto 1967-68, the amount of enhanced compensation paid
worked out to Rs. 3.75 crores. However, during the year
1968-69, large number of cases wWere decided by the
Courts and the total amount to be paid by way of en-
hanced compensation was about Rs. 4.50 crores

(iii) By 1967-68, Delhi Development Authority had invested
a sum of Rs. 3.77 crores on the activities pertaining to
the Fund partly from the loan sanctioned to it by Gov-
ernment and partly from the surplus funds available in
Nazul Account. Since a separate revolving capital had
been provided for the Fund, this investment made by
the Delhi Development Authority was objected to by
Audit and the amount was, therefore, withdrawn from
the Fund during 1967-68, which depleted substantially
the cash position of the Fund. Consequently, additional
financial assistance had become necessary. [Para 109
(c) of the Central Audit Report (Civil) 1963].

The transactions relating to the Fund are reflected in the Con-
solidated Fund of India and the assets and liabilities aris-
ing from the Fund belong to the Central Government; the
Delhi Development Authority is operating on the Fund
only on agency basis. It would thus be clear that the sub-
ject additional amount of Rs. 7.31 crores paid into the
Fund was not a loan to the Delhi Development Authority
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as\such. The amount was, no doubt, originally required
for a short period as it was expected that the circumstan-
ces which had necessitated it wquld improve in the years
to follow. But as the expenditure on acquisition as well
as payment of enhanced compensations continues to be
large and the expenditure on development has also subs-
tantially increased, it is considered that the withdrawal of
the additional amount from the fund would not be in the:
interest of speedier execution of the Scheme for which the
Fund has been created.”

3.10. The Committee called for information about the loans taken
by DDA from LIC and other organisations and the manner in which
these loans have been utilised. In this connection, the Ministry of
Works & Housing have in a note stated: “....the Delhi Development
Authority had taken an aggregate amount of Rs. 11.42 crores as loan
from various sources by 31st March, 1972. The loans were mainly
taken for executing housing and development schemes. By the
same date, a sum of Rs. 1.18 crores had been paid back to the lenders,
leaving a sum of Rs. 10.24 crores as loan liability of the Delhi Deve-
lopment Authority on that date. The loans received have been fully
utilised for the purpose for which fhese were sanctioned and paid.”

3.11. The Committee desired to know whether any periodical
appraisal of the working of DDA had been made and if so the results
thereof. In a note the Ministry of Works & Housing have stated:

“The accounts of the transactions of the Delhi Development
Authority are compiled regularly in the forms approved
by the Central Government in consultation with the Comp-
troller and Auditor General of India. These are also sub-
jected to Audit by the Comptroller & Auditor General of
India. The annual statement of accounts including the
balance-sheet (wherever prescribed) is also prepared along
with the audit comments thereon for being laid through
the Central Government before the both Houses of Par-
liament (Section 25 of Delhi Development Act, 1957).”

3.12. The Committee enquired about the DDA's policy in regard
to fixation of price of land ready for allotment. During evidence
the Vice-Chairman, DDA deposed:

“The land is given at what we call pre-determined price or the
fixed price or the land is allotted at the option price.
There is fixed price at which land is allotted to the co-
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operative house building societies which are required to-
develop land for the members—even individuals—low and
middle income groups and then this land has to be obtain-
ed in auction. The houses we have to give to low and.
middle income people at fixed price.

While fixing the price for low and middle income group it is
for the low income which is absolutely at cost basis. For
the lowest income it is subsidised. For middle income it
is on cost of production but with a little margin to cover-
subsidised price and so on. We are allotting to the low
and middle income group and lowest income group either
on cost price basis or on subsidised basis, to the co-
operatives on the cost basis. To the high income group:
for residential plot we are selling by auction and all com-
mercial plots by auction. That is the broad mode of dis-

posal.”

3.13. As regards the margin of profit included in the price re-
covered, the witness explained:

“When we are operating on bulk of land say 34,000 acres of
land, we have 4 or 5 thousand acres of land which is
green. So, an area like India Gate which has to be kept
green, for that I have to pay the cost of acquisition, cost
of development, arrange for the cost of maintenance.
This is the negative expenditure that is being incurred.
We might be making profit from the sale of commercial
plots, sale of plots to the high income group. This is
balanced in the end. When we say profit that is really
not the profit because this is also for the general public.
Somebody is going to use the land of India Gate and we-
have to provide for it. That is the rational basis for the

scheme.

Nobody would have developed this green area which is neces-
sary for the future of the country and for the proper
environment of the city. When we talk of profit we have-
to take this into consideration. This is the liability which
we are discharging and the whole balance of the scheme
lies in this—whatever money we generate we have to-
spend on it. Really there is no profit.”

3.14. Subsequently in a note on the subject furnished”
to the Committee, the Ministry of Works & Housing’
have stated:
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““The basic consideration governing this policy is that when-
ever land is allotted otherwise than by auction, the ex-
penditure actually incurred on acquisition, development
etc. is fully recovered from the beneficiaries and no ele-
ment of profit is taken into account while fixing the price
of land allotted. The price of residential plots allotted to
persons in the low income group is, however, subsidised
by correspondingly increasing the price of similar
plots allotted to persons in middle income group in the
same residential scheme. Similarly, the allotments made
to schools, colleges, hospitals, cultural charitable religious
etc. institutions are also made at less than the cost price
in cases where it is possible to recover the amount thus
short recovered from other beneficiaries of the connected
schemes. In cases where this recovery is not possible the
land is allotted on the basis of actual cost i.e. pre-
determined rates,

The above basic policy is, however, not followed in cases of
allotment of land to Government Commercial Depart-
ments, like Railways, Government Undertakings and Sta-
tutory Corporations. In their case, the land allotted is
charged at cost price or commercial price depending upon
the purpose for which the land is allotted.”

3.15. Referring to the transfer to DDA by Delhi Administration
of the work relating to 26 co-operative societies, the Vice-Chairman,
DDA stated during evidence:

“The position is that the land was originally allotted by Delhi
Administration to certain number of co-operative societ-
ies. They were categorised in four groups, whom I may -
refer later, but there were 41 societies of a particular
category, to which under Government orders, certain pre-
ferences had to be given because certain . payments had
been made by them before the start. These 41 societies
were given land at an earlier stage and 15 at much later
stage.”

“When the scheme of acquisition was started, at that time
there were some societies which had purchased land
through their own means. They had purchased some iso-
lated piece. That is one type of society. Another type
of sociéties is which had approached Delhi Administration
for acquisition of land for them, because the land under
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the Land Acquisition Act can be acquired for a public
purpose and that was thought that it was a public pur-
pose. Certain notifications had also been issued by the
Delhi Administration. The third category of societies
were that they also owned land, but they were not cover-
ed by our own scheme of 34,000 acres, but that was cover-
ed by another scheme. These were the three categories
of Societies. In the earlier stages, it was decided that we
must satisfy these Societies. We acquired these lands,
and we gave them alternative lands in accordance with
the Master Plan and the zonal plan in the residential area
according to the pattern. These were 59 co-operative
societies; they were categorised in what we call, Group 1,
2 and 3. These 59 societies were given land by us. Out
of these 41 were those whom we said, “you develop the
land for yourself’ and 18 were those, who had too small
pieces of land. We said, “We will consolidate and the
DDA will develop for you and then we will give this to
Members”. These 41 and 18 societies weere satisfied in the
first lot. They were given land as and when the land was
acquired- There was no fixed period. The process of al-
lotment started in 1962 and went upto 1967.

Then there are other Societies, for which Ro commitment im-
plied or had been made by the Government. These
societies also approached us and we categorised them as
Group 4. We told them the areas in which the land could
be available if they were interested. Out of 151 societies,
96 responded to that offer and 96 societies have been allot-
ed land at a later stage. DDA is developing its own land
and executes leases with the individuals. Where the
societies are developing the land, later such leases have to
be executed with the individuals

b ‘ "I’he 26 co-operative societies which had developed the land
and for which leases were bemg execute;l by individuals
ot and for which later on only the administration had to be
" carried out, were transferred to the DDA for the purpose
of admimstratlon LA

3. 16 In a note submxtted to the Committee, the - mestry of
Works and Housmg have stated "The de;:lsnon fqr the transfer of
work pertaining to 26 societies to fhe DDA was . taken by the
'Lt Governor as a stage had come w.here sub-lea{ses were to be exe-
cute;l with individual members” “As the wark of gxecution of leas-

es with individuals was already being done.in DDA in respect of the

3195L.S—4.
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plots|flats shold by the DDA, a decision was taken that the sub-lea-
ses in respect of the plots allotted to various members of the Co-

operative Societies be done by the DDA also so that the adminis-~
tration work of leases is looked after by one authority.”

3.17. The Committee enquired whether besides the 26 co-opera-
tive societies whose work had been transferred to DDA, the work
of other co-operative societies will also be transferred to DDA. To
this the Vice-Chairman, DDA replied that this matter was under
the consideration of the Lt. Governor, Delhi.

3.18. In this connection the Ministry of Works and Housing have
stated: “The Lt. Governor had subsequently passed orders on 22nd
November, 1971 that the work pertaining to all the remaining Co-
operative Societies should also be transferred to the DDA for
reasons given in Para 2 of the orders. Delhi Administration have
already decided that the work of remaining Societies would be
transferred to the Delhi Development Authority as soon as the per-
petual leases with the .Societies are executed.

One of the basic reasons for transfer of the work was that the
DDA is the main field agency and it is now executing and adminis-
tering thousands of other leases in respect of the plots/houses sold.
It would be only appropriate that the work relating to the execu-
tion of sub-leases and administration thereof should also be handled
by the DDA, which has field agencies and necessary staff. If the
work of leases is partly handled by the DDA and partly by the Land
and Building Department, it would lead to unnecessary duplication
and diffusion.”

3.19. Giving the latest position about the recovery of dues from
different Co-operative Societies referred to in the Audit paragraph,
the Vice-Chairman, DDA stated:

“There are 10 societies mentioned therein. 4 societies execut-
ed (lease deeds) afterwards and money was recovered
from them. For the 5th there is this agreement that they

. would pay the money and 7 per cent of interest in 6
- months. In respect of § societies these agreements were
) executed. It has also been provided that if the cost goes

- up because of decision given in the higher court etc. the:

T~ 7 additional amount will be recovered. At the time when'
’ Audit para was discussed certain information was not
T available with us. We have collected those figures and
i we find, no amount is due from any of the societies be-

cause the enhancement given is within the amount we
i have collected.”
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plotsiflats shold by the DDA, a decision was taken that the sub-lea-
ses in respect of the plots allotted to various members of the Co-
operative Societies be done by the DDA also so that the adminis-
tration work of leases is looked after by one authority.”

3.17. The Committee enquired whether besides the 26 co-opera-
tive societies whose work had been transferred to DDA, the work
of other co-operative societies will also be transferred to DDA. To
this the Vice-Chairman, DDA replied that this matter was under
the consideration of the Lt. Governor, Delhi.

3.18. In this connection the Ministry of Works and Housing have
stated: “The Lt. Governor had subsequently passed orders on 22nd

November, 1971 tha’ Tt 4 =M S wamaining Co-
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3.20. In reply to a question the witness further added: “We have
verified. Whatever is there, we have recovered and no amount is

due from the Society.”

3.21. The Commitee note that till date a sum of Rs. 12.31 crores
had been credited to the Revolving Fund which was created in June,
1961 for implementing the scheme of large scale acquisition, deve-
lopment and disposal of land in Delhi. As on 31st March, 1972 the
Fund had a cash and bank balance of Rs- 48.46 lakhs, besides 20,308
acres of land which is valued at Rs. 3840 crores at cost price. In
addition to the Revolving Fund from which funds are made available
the D.D.A. has taken an aggregate amount of Rs. 11.42 crores as loans
from various sources such as LIC etc. for executing housing and
development schemes. It is seen that apart from the compilation of
annual accounts which are also audited by the Comptroller and
Auditor General of India no evaluation of the work done by the
D.D.A. since its inception has ever been done to find out how far it
has achieved the aims for which it was set up. The Committee feel
that it wou'd be worthwhile to have the working of the DDA assess-
ed by an expert Committee which could besides reviewing the over-
all functioning of the DDA also suggest further measures for the
development of Delhi and its suburbs. In this connection the Com-
mittee would particularly like a review of ‘the policy in regard to
fixation of price of land disposed of by the D.D.A.

3.22. The Committee were informed during evidence that on
verification it had been found that no further amount was recover-
able from any of the 10 societies referred to in the Audit paragraph.
The Committee feel that if this verification had been done well in
time at least when the draft Audit paragraph was sent by Audit,
the inclusion of the Audit paragraph in the Audit Report could have
been avoided with considerable saving of time and labour at alk

ends.

J ’ BRA SEZHIY.N
NZW DELHI ; Rk SEZAILN
. 8) public Accounts Comrmd

b

\‘:te



In the country there are about 10§ unit areas in Attack
39 unit areas had spray operations for 12 to 15 years or more.

over 99 unit areas.

over states/Union

, the sttention has been focussed on these areas for the first time,

APPENDIX 1
(See Para 1-11)

Areas of Persistant Transmission

‘erritories and

sprea

hase, out of which about
hese units are distributed
After the realisitic re-

p The names
of units in different States are as under:—
S.No. Name of the Strength §.No. Name of the State Strength
State/Unit in attack. and unit. 1n attack,
1 2 3 1 2 3
-X:
A. Andhra Pradesh D. Assam
1. Adiabad - 041
2. Armkuvalley 0- 56 I. Aijal 07§
3. Bummagudem 050 2. Dibrugarh . 013
4. Vijayawada 0'20 3. Diphu . . . 0°7$
s. Warangal - . o' o1 4. Gauhati 0°20
6. Bobbili - . o' I§ s. Jorhat . 0°20
7. Khammam . 009 6. Karimganj 0-1§
‘8. Kurnool - 0-07 7. Kokrajhar 0°20
9. Reverkonda 0° 05§ 8. Nowgons - §0
10. Guntur . 0° 06 9. Shillong . 0-09
10. Shilchar 02§
210 11. Tezpur . o' 05
12. Tura 0-80
‘B. Bshar
1. Chakardharpur 0687 407
2. Girdih 0° 10
3. Gumla . 01§
4. Jamshedpur 0:054 E. Gujarat
5. Ranchi . 0:0§
6. Shikarpur. * 0-08§ 1. Bu:oda %Chota Udepur) 008
2. x-00
1126 3- . o° 50
e———— 4.1 .’ 0°20
C. Madhva Pradesh g. ;-:hll(m-) . 2::
1, Bnmmmpur o ud 049 7? Aﬁ o' 19
3 Wt e orzs - & ?ﬂi-..menm) f;‘olg
3. rwani ¢ . 0'04 ,  Jampager 'O
;3 Bl ol 004 9 Jumpgy e
s. Dhar- - 1-00 436
6. Dharamjaigarh 1:00
8. ur . 075
9. I\?lindgm . . o-so F. Maharashira
X jgi . . 02
:?. m . . o-7§ 1. Chanda. I * . . 0-62
12. Rai . . 0-82 2 (l:(lundl II- . J g~:§
. .o 0-30 3. olabapen ° :
3 g:liahjol . 0-35 4. Bhu.niu(W Khnndelh) o 11
15. Shivpuri . 75 s. Thana. I 021
16. Morena . - 50 6. Dhullia. II 0'04
g.zs . 1‘67
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I 2 3 I 2
G. Mysore K. Rajasthan
1. Bellary =+ ¢+ ¢ o.12 1. Chitorgarh - - 0-60
. 2. J.lol‘e' . . 0-09
H. $ammu & Kashmir 3. Kota - . : . 012
4. Udnlpur . . . 0°30"
i . . . s. Barmer . . o
1. Kashmir Valley 009 : L. : : o':g‘
7. Jodhpur - . . 0-24
1. Orissa
1:74
1. Angul . 0-37
2. Balasore - . . o-or
3. Berhampur . . 045 L. West Bengal
Pt P o33 1 Bud
. A . . 0'59 . wan ° . . 0°'09
%, _;zyport:‘r . . . x-go 2. ?ooch-Behnr . . 0'43
7. Keonj e e o-80 3. e 044
8. Phulbani - -+ - 033 4 el Co .4
9. Rayagada ° . . 1°00 .
10. Rurkela . . 1:00 1-56
11. Sambalpur . . 0-026 -
12. P r - - - 005 Nagaland - - - 100
13. Ja . . . oo,
3. e 4 Umon Territories
5:816 . )
1. Andaman & Nicobar - 0'28
Himachal Pradesh
J. Uttar Pradesh
Bijnr (N) Mantorr, Impha ' oo
1. Bijnor . . ur, Imphal . .
Noad ) ' 030 o pur, Imp (W) 002
2. Kheri North 100 NEFA Prad
A .Ch . .
3. Gorakhpur (N) . 1:00 (Arunachal esh) 5o
4. Meerut (E) 0'06 Tripura
§.  Mirzapur 0-30 Agartala . . . 1-00
6. Muzaffarnagar 0-09 goplﬁclds . . 0-02
7. Nuinital (Rudrapur) 0-53 L 1"oo
8. Pilibhit - . . 02§ Grand Total : - 89-372 Unit Area

3:43

Population : _ 48 Million.
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APPENDIX I

(See para 1.22)

A. B. MALIK, D.O No. F. 8-192|70-C&CD-I
JOINT SECRETARY Government of India

MINISTRY OF HEALTH AND FAMILY PLANNING
(Department of Health)
New Delhi, October 6, 1972.

Please refer to your D.O. letter No. A&I-39(9)|72, dated 20th
August, 1972 and Shri Grover’s subsequent D.O, No. A&I-28(4) 66,
dated the 15th September, 1972.

2. In accordance with the discussions held in the Planning Com-
mission on the 7th August, 1871 to consider the proposal for aug-
mentation of the production capacity of DDT at HIL we had already
sent in October, 1971 a paper to the Planning Commission giving
full details of the targets as well as achievements made during the
past 13 years when the Control Programme was switched over to
the Eradication Programme in 1958 and also stating whether the
strategy in future would be to restrict the programme to contain-
ment or control of the disease or to the eradication of malaria. The
requirements of DDT during the years 1975-76 to 1981-82 have sub-
sequently been reassessed and the necessary details as regards
phasing as also the requirements of DDT, Malathion etc. are indicat-
ed in the attached statement.

3. The requirements indicated in the attached statement may
vary in case it is decided to change the dosage of insecticide or in
case Government decides to adopt non-chemical methods like gene-
tic control or biological control for dealing with the problem during
the next few years, '

4. It is our view that the HIL can increase its capacity for pro-
ducing DDT on the forecast of internal as well as external require-

49
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ment of DDT in order that the country becomes self sufficient for
this insecticide. i }

Yours sincerely,.
Sdl-
(A. B. MALIK)
Shri N. K. Sreenivasan,
Joint Secretary,
Mmistry of Petroleum and Chemicals, _
Shastri Bhavan, ' ‘ T
New Delhi, ‘

(i) Commitment in respect of DDT requirements for National
Malaria Eradication Programme beyond 1975-76 for &
period of about 7 years, the basis of estimates and the
areas where lt is likely to be used.

- — ————

Year Total qty. raqwre’l Tot.l q:nity pro Jw- Balance DDT 75 <
in terms of DDT sed to be pl‘oCll"e wdp required 1o be
75 % w.lp: through BHC & Ma- procur~d in terms of
la*hio® eqmvalem to DDT 759,
DDT 75 9, w.d.p
1975-76 8,700 tofis 2,000 tons 6,700 tons
1976-77 . 7,600 ,, 2,000 ,, 5,600
1977-78 . 7,100 ,, 2,000 ,, 5,100
1978'79 6,000 » 2,000 bR 4,000 EH
1979-80 4,400 ,, 1,500 ,, 2,600 ,,
1980-81 . 4,400 ,, 1,500 ,, 2,600 ,,
1981'83 . . 4,400 ,, 1,500 9; 2,000 ',

The antlcxpated phasmg on the basis of wluch by the above re-
quirements have been worked out is as under:—

— o —

Year . Attack phte‘conaﬁlid.ﬁon Mal',:l:uurce “Tothal
) ‘ ptase  Prase .
igis76 .. sees  gkzs 74500 39345
1976-77 . 40-00 93-25§ 360-00 ' 393-35
1977-78 35-¢co 78-25 2;°—°‘°° 353‘?5
1928:72 . - 25:co 68-25 3co0:co 393' 25
197980 .. . . 15°00 4825 33000 399008
1980-87 1500 2825 350-00 393-25

roo
T
1981-82. S 15:¢o 8-25 370100 3ce

———
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'The calculdtions have been done on thé basis of 110 tons for two-
rounds of spray in Attack phase units and providing for extra.
rounds in 26 units which are problem units and 5 tons each in Con--
solidation and Maintenance phase units. Ultimately 15 units border-

ing other countries are expected to be continued for DDT spray from.
1979-80 onwards.

(iii) Continued use of DDT under National Malaria Eradication:
Programme,

The question of ban on use of DDT in India, has been discussed
in detail by a Committee of Experts and it has been agreed that
use of DDT should be continued for public health purposes in India
for the time being. The WHO has also advised the developing eoun-
tries to continue the use of DDT till some suitable substitute, equally
effective and economical, is available. The question of genetic and
biological methods of controlling mosquitoes is also under considera-
tion.
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